Central Administrative Tribunal
Principal Bench, New Delhi,

'
RA-86/94 in
0A-2381/92

New Delhi this the |4tk Day ef August, 1994,

Hen'ble Mr, Justice S.K. Dhaon, Acting Chairman
Hon'ble Mr, B, N, Dhoundiyal, Member(A

1. Unien ef India,
threugh the General Manager,
Nerthern Railuay,
Gevermment of India,
Baroda Heuse,
New Delhi,
2., The Divl, Electrical Engineer,
(E.m U,) Car Shed,
Nerthern Railuay,
Ghaziabad-
under Divl, Railway Manager,
Nerthern Railuay,
Gever nment ef India,
Neuw Delhi, Revieu applicen ts/
respendents in 0A

(threugh Sh, P, S, Mahendru)

versus
Sh, Satyabrat Srivastav,
$/e Shri Jagdamba Saran Srivastavq,
R/e 349-C, Railway Sen Celery,

Ghaziabad, Respendent in RA/
applicant in DA

ORDER(BY CIRCULATION)
delivered by Hen'ble Mr, B,N, Dhoundiyal, Member(A)

This review applicatien has been filed by the
respendents in 0,A, Ne, 2381/92 decided en 17,8, 1993,

In the afere-mentiened judgement, the respendents
vwere directed te issue a letter ef appeintment te the
applicant in accerdance with the Memerandum dated 21, 1,9n

which emphasised that the panel weuld have efficacy subject

te the verificatien of character antecedents ef the persens
named therein, Therefere, it was : epen te the res-
pendent s te verify the character/antecedents of the

applicant befere issuing the letter of appeintment te him,
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1t wvas further directed that if there is nething
against the applicant, the letter ef appeintment

shall be issued te him within a peried eof six weeks
frem the date of presontation of a certified cepy of
this erder, Earlier en 20, 7. 1993, the Tribunal had
passed an erder directing the learned counsel fer the
respondents to preduce relevant rules/circulars wherein
it is laid dewn that the 1ife of the panel is enly ene
year, ‘'As neither the relevant rules/circulars were
preduced ner any reply was filed contreverting the
allegatien contained in the rejoidar-affidavit.and as
respondents themselves had made appeintment from the
pansl after expiry of ene year, this Tribunal issued
afere-ment iened directien, The respendents have neu
preduced a cepy of the Railuway Beard's Circular dated
16, 11, 1984 relating te direct recruitment te Greup=D
(Class-1V) Peste-Life of Panel, It is mentiened therein
that the currency ef Group=D (Class-1V) panels in cases
of direct recruitment frem the open market, sheuld be
nermally ene year, In exceptienal circumstances it can
be extended by one ysear with the persenal appreval ef
the Chief Per sennel officer, Ministry ef Railuays.

The enly explanatien given in the review applicati
for nen-preductien ef this circular en the date ef final
hearing is that it was net available with the respendents,
This explanatien is hardly cenvincing, Mereever, t heugh
the judgement ef this Tribunal was delivered en 17,8, 1993,
this revieu applicatien has been filed en 28,2, 1994,

Rule 17(1) ef the Central Administrative Tribunal
(Precedure) Rules, 1987, prevides that ne petitien fer
review shall be entertained unless it is filed within

30 daye frem the date of order of which review is ssught,
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No cenvincing reasen has been given in MA-671/94

'fer cendening the delay in filing the review applicatien,

The respendents have themselves admitted that a cepy
of the judgement was receiyed by them in the secenfl wesk

ef September, 1993,

it has alse- , been stated in the applicatien
fer cendenatien ef delay that since the matter invelves
an impertant questien ef relating the pelicy of railvuaye
in the cases of direct recruitments te Group=-D pests, the
delay in filing the review applicatien may be cendened,
It may be neted that neither the circular dated 16, 11,64
new relied upen was befere the Tribunal ner was challenged
or struck dewn, Hence, the applicatien fer cendenatien
of delay is net sustainable,

MA-571/94 fer cendenatien of delay is hereby
rejected and as a censequence therete the review applicatien
alse fails,

BA=-571/94 & RA-B6/94 are hereby dismissed,
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N
(8. N, osp&nuvaL) (s.x}egqun)

Memb/er (A) Acting Chairman
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